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F. No. 1080/14/DLA/Tcch/Wcckly Report on filing SLPs/Appeals/21/21Dated: 
22.03.2022 

To. 
All the Principal Chief Commissioners/Chief Commissioners,

CGST/Customs Zones. 

Madam/Sir
Sub: Discontinuation of "Weekly Report on Compliance of the Prescribed

Timeline for Filing SLPs /Appeals"-reg.

Kind reference is invited to D.O. Letter F. No. 1080/9/DLA/Tech/Tax

Revenue/18 dated 01.06.2018 of Chairman, CBIC and D.O. Letter F. No. 1080//DLA

/50/Tech/Monitoring/SLPs-Appeals/16 dated 26.09.2018 of Special Secretary & 

Member (Legal) on compliance of the prescribed timeline for filing SLP/Appeals and 

initiation of weekly report by all the Zones to Directorate of Legal Affairs. 

2. In this context, it has been decided to discontinue the above mentioned weekly 2. 
report as a monthly report on "Examination of High Court/CESTAT orders for 
acceptance or otherwise" has been started from the month of February 2022 vide D.O. 
Letter 1080/84/U.O./2021/ 50-81 dated 12.01.2022. 

Accordingly, furnishing of "Weekly Report on Compliance of the Prescribed 
Timeline for FilingSLPs/ Appeals" by field formations may please be discontinued.
3. 

This issues with the approval of the Member (Legal).

Yours faithfully, 

(Mahendra Ranga) 
Principal Commissioner
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